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Title: Combined discussion on Statutory Resolution regarding Disapproval of Enemy Property (Amendment and Validation) Fifth Ordinance, 2016
(Ordinance No. 8 of 2016) and Enemy Property (Amendment and Validation) Bill, 2016 (Amendments made by Rajya Sabha)-Agreed to).

HON. SPEAKER: Now the House may take up item Nos. 14 and 15 together, namely, the Statutory Resolution and the Enemy Property Bill.

SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:

"That this House disapproves of the Enemy Property (Amendment and Validation) Fifth Ordinance, 2016 (Ordinance No. 8 of 2016)
promulgated by the President on 22"d December, 2016." "

THE MINISTER OF HOME AFFAIRS (SHRI RAJNATH SINGH): I beg to move:

"That the following amendments made by Rajya Sabha in the Bill= further to amend the Enemy Property Act, 1968 and the Public
Premises (Eviction of Unauthorised Occupants) Act, 1971, be taken into consideration.”

ENACTING FORMULA

1. That at page 1, line 1, for the word "Sixty-seventh”, the word "Sixty-eighth" be
substituted.

CLAUSE 1

2. That at page 1, line 4, forthe figure "2016", the figure "2017" be substituted
CLAUSE 2

3. That at page 2, line 24, for the word "law", the words "other laws" be
substituted.
CLAUSE 3

4, That at page 3, line 2, forthe words "always deemed", the words "shall always be
deemed" be substituted.

5.  That at page 3, line 32, forthe figure "2016", the figure "2017" be

Substituted.
6.  That at page 3, line 36, forthe figure "2016", the figure "2017" be
substituted.

CLAUSE 8

7. That at page 4, line 17, forthe figure "2016", the figure "2017" be substituted.
8. That at page 4, line 18, forthe figure "2016", the figure "2017" be substituted.

CLAUSE 12

9. That at page 5, line 30, afterthe word "order”, the words "or from the date of its
publication in the Official Gazette, whichever is earlier" be substituted.



10.

11.
12.

13.
14.

'016.

20.

15.

16.
17.
18.
19.

CLAUSE 14

Insertion of That at page 5, for clause 14, the following be
new sections substituted, namely:-
18B and 18C.

Exclusionof  "14. After section 18A of the principal Act, (as so
o inserted by section 13 of this Act), the following
jurisdiction of  gections shall be inserted, namely:a€”

civil courts.

"18B. Save as otherwise provided in this Act, no civil
court or authority shall have jurisdiction to entertain any
suit or proceedings in respect of any property, subject
matter of this Act, as amended by the Enemy Property
(Amendment and Validation) Act, 2017, or any action
taken by the Central Government or the Custodian in
this regard.
Appeal to 18C. Any person aggrieved by an order of the Central
High Court Government under section 18 of this Act, may, within a
* period of sixty days from the date of communication or
receipt of the order, file an appeal to the High Court on
any question of fact or law arising out of such orders,
and upon such appeal the High Court may, after hearing
the parties, pass such orders thereon as it thinks
proper:
Provided that the High Court may, if it is satisfied that
the appellant was prevented by sufficient cause from
filing an appeal within the said period, allow it to be
filed within a further period not exceeding sixty days.
Explanation.a€"In this section, "High Court" means the
High Court of a State or Union territory in which the
property referred to in section 18 is situated.".

CLAUSE 17
That at page 6, line 12, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 17, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 27, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 35, forthe figure "2016", the figure "2017" be substituted.

LAUSE 1

That at page 6, line 40, forthe figure "2016", the figure "2017" be substituted.

That at page 6, line 43, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 44, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 47, forthe figure "2016", the figure "2017" be substituted.

That at page 6, line 48, for the word and figure "Ordinance, 2016", the words
and figure "Fifth Ordinance, 2016" be substituted.

CLAUSE 22

That at page 7, for lines 28to 32, the following be
substituted, namely:-

Ord. 8 of f 2016. "22(1) The Enemy Property (Amendment and Validation)

Fifth Ordinance, 2016 is hereby repealed".

(2) Notwithstanding such repeal, anything done or any



34 of 1968. action taken under the Enemy Property Act, 1968 as
amended by the said Ordinance, shall be deemed to have
been done or taken under the corresponding provisions of
the said Act, as amended by this Act".
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SHRI N.K. PREMACHANDRAN : This is the fifth Ordinance promulgated by the President of India in respect of the Enemy Property (Amendment and
Validation) Bill, 2016. The Ordinance was promulgated for the first time on 7" January, 2016. ...(Interruptions)

HON. SPEAKER: Kharge ji, I told you that we cannot discuss about the Governor as it is a constitutional authority. I am not allowing you. Then, I do
not understand as to why you are standing. I have disallowed your notice of Adjournment Motion also. So, now please take your seat. I am not
allowing anything other than this Bill. We have started the discussion on this Bill.

...(Interruptions)
HON. SPEAKER: Nothing will go on record.
...(Interruptions) 4€}x
HON. SPEAKER: MNothing will go on record. Only Shri Premachandran's remarks will go on record.
... Interruptions) 4€! *

SHRI N.K. PREMACHANDRAN: Madam, the Lok Sabha passed this Bill on 9™ March, 2016. During the course of the discussion of the Bill in Lok Sabha
the majority of the Members, including myself demanded that this Bill be sent to the Standing Committee for a detailed scrutiny of the Bill.
...(Interruptions)

HON. SPEAKER: Mothing will go on record. Only Shri Premachandran's remarks will go on record.
...(Interruptions) 3€! *

SHRI N.K. PREMACHANDRAN : The legality, the constitutional validity of the Bill was in question, and that was challenged by most of the learned
Members of this House. Unfortunately, the Government was not willing to send this Bill to the Standing Committee for a detailed scrutiny so that the
defects can be rectified. Finally, using the huge majority of the Government in this House, the Bill was passed without sending it to the Standing



Committee or carrying out any in-depth scrutiny of the Bill. Madam, when the Bill was considered by Rajya Sabha, they demanded for a detailed
scrutiny of the Billa€]. ...(Interruptions)

12.40 hours
(At this stage, Shri Mallikarjun Kharge and some other

fon. Members left the House.)

Madam, when the Bill was considered by Rajya Sabhaa€|...(Interruptions)

HON. SPEAKER: Dr. P. Venugopal, you will get an opportunity tomorrow. Not today. Today, there is no “Zero Hour'. Why are you asking me? I am
sorry. Not like this. Your notice was on something different. Take your seat.

SHRI N.K. PREMACHANDRAN : Madam, when the Bill was considered by Rajya Sabha, Rajya Sabha sent the Bill for scrutiny by a Select Committee.
When this was being considered by this House, we demanded for referring the Bill to the Standing Committee for scrutiny, Unfortunately, the
Government was not willing to send it to the Standing Committee. What has happened in the other House is, a Select Committee has been
constituted, which has gone into the Bill, and a Report has also been submitted.

Madam, my point is, if this Bill was sent to the Standing Committee, the Members of Lok Sabha would have got an opportunity to go into the
details of this Bill. Unfortunately, we didn't get that opportunity to go into the details of this Bill. My point is, the Government is not respecting and
honouring the sentiments and legitimate democratic demands of the Members of this House, and we are being denied the right to have legal scrutiny
or close scrutiny of the Bill. So, I register my protest for the attitude and approach of the Government in not sending the Bill to the Standing
Committee. Instead of sending the Bill to the Standing Committee, the same Bill was scrutinized by a Select Committee of the other House. That is
the first objection, T would like to make.

The second objection is regarding the urgency of issuance of the Ordinance; that is why the Disapproval Resolution. You may kindly see that
most of the times in this House I myself have stated about the necessity of issuance of the Ordinance under Article 123 of the Constitution.

12.43 hours (Hon. Deputy-Speaker in the Chair)

Sir, it is a well established principle that Article 123 can be exercised only in the case of extraordinary circumstances. It is an independent
legislation brought by the Executive. So, it is an extraordinary power vested upon the President to issue Ordinance. That means, the legislative
function of the President is being exercised. This can be done only under an extraordinary situation or extraordinary circumstances when both the

Houses are not in Session. Here, you may kindly see, Sir, that the Select Committee has submitted its Report to the Upper House on 6" May, 2016.
Subsequent to the submission of the Select Committee Report, three times Ordinances were re-promulgated, that is, on 315t May, 2016, 28"

August, 2016, and 22"d December, 2016. After the submission of the detailed Report by the Select Committee, three times, the Ordinances have
been re-promulgated. This is not good for a healthy democracy. Even after the submission of the Select Committee Report, repeatedly, promulgation
of the Ordinance is quite strange, and it is not fair, according to me.

Sir, no Ordinance has been promulgated five times. This Enemy Property Ordinance has been promulgated five times within one year, from 7 th

January, 2016 to 22nd December, 2016. At one time, the hon. President of India, His Excellency, while addressing the students and faculties of
Central Universities via Teleconference said that an ordinance can be issued only on compelling circumstances.

Sir, further, His Excellency, the President of India, in his speech, has stated:
"To meet certain exigencies and under compelling circumstances, the framers of the Constitution deemed it necessary to confer limited
legislative power upon the Executive by way of promulgation of ordinances when the Legislature is not in session and circumstances

justified immediate legislation. The framers also deemed it necessary to impose certain restrictions on this extraordinary legislative
power by constitutionally mandating replacement of such ordinances within a timeframe by the legislators."

This is the observation made by His Excellency Shri Pranab Mukherjee regarding issuance of ordinances.
HON. DEPUTY SPEAKER: Please conclude.
SHRI N.K. PREMACHANDRAN: Sir, I am not going into the Bill and amendments. Kindly allow me.

My point is, ordinance should only be issued under compelling circumstances. So, considering the observations made by the hon. President, the
repeated promulgation of the Enemy Property Ordinance consecutively for five times is not proper. It shows the inefficiency of the Government and it
reflects the bad governance of the Government. This is regarding the issue of this Ordinance.

Sir, I now come to the Bill and my amendments.
HON. DEPUTY SPEAKER: On amendments, you can speak afterwards when the discussion takes place.
SHRI N.K. PREMACHANDRAN: I will not get the opportunity.

HON. DEPUTY SPEAKER: No, I will call you. Whatever objections you are raising regarding the issue of the Ordinance, that can only be discussed
now. Regarding amendments, you can speak later on, not now.



SHRI N.K. PREMACHANDRAN: Sir, I am speaking about the amendments made by the Rajya Sabha because both these items are taken up together
for discussion. Both the Disapproval Resolution as well as the Bill are taken up together for consideration. So, I may be given three or four minutes
so that I can conclude my speech regarding the Bill also. I am not speaking on my amendments, but on the amendments made by the Rajya Sabha.

Sir, kindly go through the amendments. The main amendment made by the other House is the appellate jurisdiction to the High Court by
incorporating a new Clause 18 (c). By virtue of Clause 18 (c) of the Bill, the civil courts are totally barred from dealing with the disputes in respect of
Enemy Property. The main defect of the Bill is that the civil courts are totally barred from the jurisdiction. We have made this observation during the
course of the discussion on the Bill in the Lok Sabha in the month of March, 2016. There is no alternative mechanism to resolve the disputes in
respect of the Enemy Property. That was the main complaint, main defect which was pointed out by the learned Members of the House.
Unfortunately the Government was not ready to hear the observations and the speeches made by the Members of this House. When it has gone to
the Rajya Sabha, a Select Committee was constituted. The Select Committee has submitted the Report in which the Select Committee has
recommended for having an appellate jurisdiction through the High Court and that has been accepted by the Rajya Sabha also. So, Clause 18 (c), a
new provision, has been incorporated by the Rajya Sabha by which any order which arises from the Central Government, an appeal shall lie to the
High Court of the particular State in which the property has been situated. This new provision is being made.

I fully support and endorse the views made by the Rajya Sabha because in a case, if barring of civil jurisdiction is there, then definitely an
alternate dispute redressal mechanism just like that of the tribunal or other mechanisms will be there. But unfortunately in the original Bill, there
was no alternative dispute resolution mechanism and the Rajya Sabha has now come with an amendment to have the appeal to the High Court. I
absolutely welcome the suggestion or the amendment made by the Rajya Sabha on this point.

But there also, there is a defect which I would like to point out. I would like to draw the attention of the hon. Home Minister. If Rajnath Singhji
goes through Clause 18 (c), he will find that it is stated that the appeal shall lie to the High Court within a period of 60 days from the date of
commencement of the order or from the date of receipt of the order. This is totally contradictory. As Mahtabji has said, this is bad drafting because
how the High Court can be given a prerogative to decide the date of appeal in two ways. How can the High Court be given prerogative to decide the
date of appeal in two ways — either the date of receipt of the order or the date of communication of the order? Either you have to avoid this
communication of the order or whichever is earlier. Such a provision is being absent. Definitely, there would be a confusion. It says: 'either from the
date of communication of the order or from the date of receipt of the order.' That means, two provisions are being given so that on the redressel/
grievance, the Appellant can have two options. How could it be possible? I would like to seek an explanation from the hon. Minister in this regard.

On the point of Appellate jurisdiction, I fully agree. But regarding other apprehensions, which we had expressed, are still there.

The first apprehension is the retrospective effect of the provisions of the Amendment Bill. It was well elaborately discussed in the House in the
month of March when the House had taken up consideration of the Bill and at the time of passing. The Enemy Property Act, 1968 was enacted for
regulating or dealing with the enemy property in our country. But this is giving retrospective effect. This Act of 1968 allows the enemy to transfer or
sell enemy property except in two cases. Suppose, if the sale or transfer of the property is against the public interest, then it is not allowable. If it is
to invade from the vesting of the property of the custodian of the property, then it is not allowable. Otherwise, sale as well as transfer of the
property is allowable according to the original Act of 1968.

Sir, by virtue of the amended Bill, the enemy has no right to transfer or sell enemy property before or after 1968. I would like to seek a specific
clarification from the hon. Minister — how this can be made implementable? Is it practicable? Can we make it practical? I am saying so because the
original Act is the Enemy Property Act, 1968. Any transaction — sale or any other transaction — which took place even prior to 1968, will be deemed
to be void, according to the new provision. How can it be possible? Thousands of transactions took place from 1968 to 2016. Almost all these
transactions are to be declared void. But thousands and thousands of cases are there. How is the Government going to address the issue in respect
of retrospective effect, which is being given to the transactions — sale of transactions or other transactions — which took place between 1968 and
20167

Another point, which we had also discussed earlier in detail, is -- how can you take away the rights of a person which have accrued over 50 years?
How is it justified? Already I have accrued a right of ownership over the property, and over 50 years, now one fine morning, coming with an
Amendment, the Government is saying that all the transactions, which took place even prior to 1968 will be deemed to be void and after 1968 will be
deemed to be void! In this situation, how is the Government going to address the issue of thousands of people, who are actually affected? I would
seek a specific clarification from the Government on this point.

Sir, this legally also is not sustainable. It is absolutely against article 14 of the Constitution of India because article 14 of the Constitution says
equality of law to all citizens of the country. Article 14 is also giving a protection from the actions of the Government. If that be the case, it is
arbitrary and unreasonable as it takes away the ownership right of persons who have bought and sold enemy property in a bona fide manner.

The next point is about the structural change in the definition of enemy. The structural change in the definition of enemy is also very fatal because
according to the new amendment, that is, (i) the legal heirs and the successors are also enemies even if they are citizens of India or citizens of
other country, which is not an enemy country; and (ii) also the nationals of an enemy country who subsequently changed to Indian nationality, even
then will come within the purview of enemy. That means, you have widened the scope of enemy. That will also be having a retrospective effect. So,
this also has the ramifications. How is the Government going to address these issues?

Sir, my final point is about the vesting of the rights, title and the interest of the property with the custodian. Formerly, according to the original Act
of 1968, the custodian of the enemy property was only having the right of a trustee so as to manage the property. But according to the new
amendment, the entire right, title and interest over enemy property is vested with the custodian of enemy property.

Absolute and arbitrary right is being given to the custodian. So, it is also a matter of law which is to be looked into by the court.

In total, I want specific clarifications from the hon. Minister as to how the Government is going to address these two issues, first, the legal validity,



the Constitutional validity of the Bill and secondly, the practical implementation of the provisions of the Bill. I mean, how can it be made applicable?
Those transactions which took place even prior to 1968 or after 1968 till 2016, how will they be addressed?

With these clarifications, I support the content of the Bill but I strongly oppose the Ordinance route of legislation.

With these words, I conclude. Thank you very much.

HON. DEPUTY SPEAKER: Motions moved:

"That this House disapproves of the Enemy Property (Amendment and Validation) Fifth Ordinance, 2016 (Ordinance No. 8 of 2016)
promulgated by the President on 22"d December, 2016."

"That the following amendments made by Rajya Sabha in the Bill further to amend the Enemy Property Act, 1968 and the Public
Premises (Eviction of Unauthorised Occupants) Act, 1971, be taken into consideration.”

ENACTING FORMULA

1. That at page 1, line 1, for the word "Sixty-seventh”, the word "Sixty-eighth" be
substituted.

CLAUSE 1

2. That at page 1, line 4, forthe figure "2016", the figure "2017" be substituted

CLAUSE 2

3. That at page 2, line 24, for the word"law", the words "other laws" be
substituted.

CLAUSE 3

4, That at page 3, line 2, forthe words "always deemed", the words "shall always be
deemed" be substituted.

5. That at page 3, line 32, forthe figure "2016", the figure "2017" be

substituted.
6.  That at page 3, line 36, forthe figure "2016", the figure "2017" be
substituted.

CLAUSE 8

7. That at page 4, line 17, forthe figure "2016", the figure "2017" be substituted.
8. That at page 4, line 18, forthe figure "2016", the figure "2017" be substituted.

CLAUSE 12

9, That at page 5, line 30, after the word "order", the words "or from the date of its
publication in the Official Gazette, whichever is earlier" be substituted.



10.

11.

12.

13.
14.

'016.

CLAUSE 14

Insertion of That at page 5, for clause 14, the following be
new substituted, namely:-

sections

18B and

18C.

Exclusion of "14. After section 18A of the principal Act, (as so
inserted by section 13 of this Act), the following

jurisdiction  sections shall be inserted, namely:3€”

15.
16.
17.
18.
19.

of

civil courts.

"18B. Save as otherwise provided in this Act, no civil
court or authority shall have jurisdiction to entertain any
suit or proceedings in respect of any property, subject
matter of this Act, as amended by the Enemy Property
(Amendment and Validation) Act, 2017, or any action
taken by the Central Government or the Custodian in
this regard.

Appealto  18C. Any person aggrieved by an order of the Central
High Court Government under section 18 of this Act, may, within a

*  period of sixty days from the date of communication or
receipt of the order, file an appeal to the High Court on
any question of fact or law arising out of such orders,
and upon such appeal the High Court may, after hearing
the parties, pass such orders thereon as it thinks
proper:

Provided that the High Court may, if it is satisfied that
the appellant was prevented by sufficient cause from
filing an appeal within the said period, allow it to be
filed within a further period not exceeding sixty days.

Explanation.a€"In this section, "High Court" means the
High Court of a State or Union territory in which the
property referred to in section 18 is situated.”.

CLAUSE 17
That at page 6, line 12, forthe figure "2016", the figure "2017" be substituted.

That at page 6, line 17, forthe figure "2016", the figure "2017" be substituted.

That at page 6, line 27, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 35, forthe figure "2016", the figure "2017" be substituted.

CLAUSE 19

That at page 6, line 40, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 43, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 44, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 47, forthe figure "2016", the figure "2017" be substituted.

That at page 6, line 48, for the word and figure "Ordinance, 2016", the words
and figure "Fifth Ordinance, 2016" be substituted.



LAUSE 22

20. That at page 7, for lines 28to 32, the following be
Substituted, namely:-
Ord. 8 of of22(1) The Enemy Property (Amendment and Validation) Fifth Repeal

2016. Ordinance, 2016 is hereby repealed". and
savings.

(2) Notwithstanding such repeal, anything done or any action
34 of taken under the Enemy Property Act, 1968 as amended by
1968. the said Ordinance, shall be deemed to have been done or
taken under the corresponding provisions of the said Act, as
amended by this Act"."
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PROF. SAUGATA ROY (DUM DUM): Mr. Deputy Speaker, Sir, I rise to speak on the Enemy Property Act, 1968 and the Public Premises (Eviction of
Unauthorised Occupants) Act, 1971. Now, it is good that on the day the BIP is celebrating its victory in UP, a Bill which relates to properties in UR,
has been brought so that the Government can take justifiable credit for bringing the Bill. But I give them credit for something else. They have
created an all India record in the sense that this is the Enemy Property (Amendment and Validation) Fifth Ordinance, 2016. From 1952 to date, there
has been no law on which there have been five ordinances, one after the other, using Article 123 of the Constitution. Now, if this is not an example
of Ordinance Raj, I do not know what an Ordinance Raj is! Shri N.K. Premachandran has moved a statutory resolution opposing it. Maybe the
Minister will give an explanation as to why as many as five Ordinances were necessary.

Sir, basically, I have nothing against the contention of the Bill which I will discuss later, but it has a strange history. This Bill was debated in this
House in March and I had mentioned then that this Bill is actually to take care of the properties of one particular enemy. Who is that person? That is
Raja of Mahbubabad. He was one of the big landlords of UP. He was a friend of Jinnah and went to Pakistan after partition. Now in 1968, after the
Ordinance was passed, his property, much of which is in the city of Lucknow, became enemy property. Now, enemy property was there in all States.
In our State, West Bengal, maximum number of enemy properties was there. What happened? A Custodian of Enemy Properties was appointed. He
took all the properties in his possession and then started disposing them of. He invited, in turn, applications from people who had lost their land or
property in East Pakistan so that they will be given compensation. Though they were not given full compensation, they were given 25 per cent ex
gratia compensation. There is a big CPI (M) leader in Bengal, Shri Snehansu Kanta Acharya. He was actually a big zamindar in Mymensingh. He got
as much as Rs. 18 lakh as compensation from the Custodian of Enemy Properties.

Now, all those properties have been disposed of long time ago because this was in action since 1968, but a strange case happened in the case of
Raja of Mahmudabad. His son came over to India and became an Indian citizen. He even became MLA twice. Then, he went to the Supreme Court
claiming that all those properties, which were declared as enemy properties and belonged to his father, should come to him. The Supreme Court
gave a judgement saying that the properties should be returned to him since the son of Raja of Mahboobabad was indeed an Indian citizen. Now, if
that would happen, properties worth thousands of crores would pass to the hands of the son of Raja of Mahbubabad. The main area of Lucknow,
Hazratganj, is where most of the shops are situated and all that property belonged to the Raja of Mahbubabad. If he started evicting the tenants --
all the big shops and everything is there -- then there would be tremendous civil turmoil in Lucknow. Raja of Mahmudabad also had properties in
other places as Shri Hukum ji has mentioned in Muzaffarnagar and other places of UP also. So, there would be big civil turmoil. Hence, this Bill was
brought.

13.25 hours (Hon. Speaker in the Chair)

Basically, in March, we had said that we had no objection to this Bill. Let it be brought, but at that time we had said that since this Bill has certain
legal implications, it should be referred to a Standing Committee.

Madam, you in your wisdom and the Government in their wisdom decided not to do so. What happened thereafter? The Bill went to the Rajya Sabha
and Rajya Sabha formed a Select Committee to go into the Bill. Just see that we Lok Sabha Members -- who are directly elected -- were deprived of
the chance to scrutinise the Bill and give our inputs on the Bill. The Rajya Sabha Members had that right. The Select Committee in Rajya Sabha went
into the Bill. They made certain amendments and that is how this new Bill came into effect.

Now, just in passing I should mention a strange thing that happened in the Rajya Sabha on Friday. I was watching the broadcast of Rajya Sabha on
TV and I found that the Government, which is in &€/(Interruptions)3€; +

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Madam, this is not
correct. ...(Interruptions)

PROF. SAUGATA ROY: I am just mentioning, and I am not casting any aspersions. ...(Interruptions)

SHRI ANANTHKUMAR: Madam, the hon. Member cannot be referring to the deliberations in the other House. ...(Interruptions)

HON. SPEAKER: Yes, right.
.(Interruptions)

PROF. SAUGATA ROY: Madam, I did not even refer. ...(Interruptions)

SHRI ANANTHKUMAR : He is a learned Member. ...(Interruptions)

PROF. SAUGATA ROY: Madam, I am not casting aspersion. ...(Interruptions)

SHRI ANANTHKUMAR : He knows the Rules of Procedure. ...(Interruptions)

PROF. SAUGATA ROY: Mr. Ananthkumar, you tell me under which Rule. ...(Interruptions)

SHRI ANANTHKUMAR : Madam, he cannot do this and that too so graphically. ...( Interruptions)

PROF. SAUGATA ROY: You please mention the Rule. ...(Interruptions)

HON. SPEAKER: Prof. Saugata Roy, why are you referring to the Rajya Sabha? You say whatever you want to say here.
...(Interruptions)

PROF. SAUGATA ROY: Madam, I was just mentioning in passing. ...(Interryptions)



HON. SPEAKER: Mo, it is not necessary. Everyone knows about it.

...(Interruptions)
PROF. SAUGATA ROY: I was just mentioning in passing that it was passed &€/ (Interruptions)a€;
HON. SPEAKER: It is not necessary.

... Interruptions)
PROF. SAUGATA ROY: Madam, can I say in the 'other House' or 'Upper House'? ...(Interruptions)
HON. SPEAKER: No, that is also not necessary.

...(Interruptions)

SHRI ANANTHKUMAR : Madam, under the procedure of business, the discussion of the other House cannot be discussed in this House.
... Interruptions) 1t is not valid. ...(Interruptions) You are also a learned Member. ...(Interruptions)

PROF. SAUGATA ROY: Madam, whatever you say, I will go by it. ...(Interruptions)
HON. SPEAKER: No, do not refer to it.
...(Interruptions)

PROF. SAUGATA ROY: You are the custodian of the House. Whatever you say, but in passing we can mention the 'other House'. After all, it is not
anathema in a democracy to mention the deliberations of the other House.

The Bill has now come to the Lok Sabha after the amendments in the Rajya Sabha. Can I mention 'Rajya Sabha' words here?
HON. SPEAKER: No, amendments are there.

...(Interruptions)
PROF. SAUGATA ROY: Since the amendments have come from Rajya Sabha, so I can mention it.

Now, there are certain important changes in it. This was mentioned by Shri Premachandran earlier also. Earlier, it was said that as far as this
Bill is concerned there would be no jurisdiction of Civil Courts. Now, that is remaining, but what the Government has added after suggestions from
Rajya Sabha are that now there will be a recourse in High Court. Though, there is no recourse in Civil Courts, there is recourse in High Court that
within 60 days one can apply to the High Court and if within 60 days they cannot apply, then another 60 days is allowed with the permission of the
High Court. So, a maximum of 120 days is allowed for appeal.

Now, I think that this is reasonable. This is something, which was raised earlier and giving of avenue / opportunity to go to the High Court as
they say : "€} any person aggrieved by an order of the Central Government under Section 18 within a period of 60 days from the date of
communication or receipt of order file an appeal to the High Court on any question of fact or law arising out of such order 3€}". So, this is
comprehensive. On the whole issue, you can approach the High Court and the High Court can extend it. So, after this, the Bill has become much
better and we have no difficulty in passing the law.

I again say and in March also we said that we are totally in agreement with the object of the Bill. It is to see that the descendant of the
inheritor of any person who became an enemy and whose property became an enemy property does not inherit that property. I give special
reference to the Raja of Mahabubabad. His property is in Lucknow, Muzaffarnagar and other places. So, with these words, 1 support the Bill.

oft frfdrwroa ga (iigst) & 2iert arer, smueht giudt decmder 3 adt &€ &7...(wwwemer)
Q. iorer 7RI+ gt oY giuct ardt off) gar oY ordta frwersht &) sadt Sue oft yrudt o oft afie sere oft o 3 ... (wemeT)
HON. SPEAKER: Mo cross-discussion, please.

Q. ot RE: Aot 2 8 5 4 a3-a3 efier A, Bt oo fien ar, st dt vw o oft ordt frem .. (®memen) &t dt amoft digord 2 amoft Rigeft aormoft &) ... (wwrer)
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forercton aifge fav arofol 21 gol 3 Rl & iz uid ar siifSer ce] w2 B Us acs Rwis odl derron aifée

HON. SPEAKER: Shri Arvind Sawant - not present.

SHRI THOTA NARASIMHAM (KAKINADA): Thank you, Madam, for giving me the opportunity to speak on this important Bill.

At the outset, I would like to encourage the Government for taking bold steps to channelize longstanding deadlock issues like management of
‘Enemy Properties' in an organized manner. This issue is very serious that deals with national pride as well as thousands of crores of property with
the Central Government. We all know the intensity of the issue wherein taking advantage of the interpretations of various judgments passed by the



courts. Claims are being made to regain these (enemy) properties by the legal heirs and successors of the enemy nationals.

Moreover, the Government is being criticized at various levels for the continual passes of ordinances in the past few months regarding this
issue. Being a densely populated country, land is a major resource for the people and especially in developed parts. Land has greater asset value as
this Bill had been entangled in various ideological disputes for the last few months. Taking ordinance route has become inevitable for the
Government to shield against sidereal interpretations of the same. Thus, clarity in management of this land is crucial for not losing grip over these
properties.

It is unfortunate that Members of the Opposition hardly paid any attention to recognize seriousness and timely nature of the issue and walked out of
the House despite being acceptance of many recommendations of the Select Committee of the Rajya Sabha.

It should be recognised that this Bill expands the definition of word 'enemy' by including the legal heirs settled in India and those individuals of
enemy country who changed their nationality to another country. In my view, this expansion is very necessary to sort out nationality issues and
enmity characteristics. Here, in this aspect, I would like to suggest the Government care must be taken to protect legal heirs of enemy countries
who settled in India and gradually became citizens of India. Their claims need to be listened with more attention as restrictions on claims of even
Indian citizens contradicts Fundamental Rights of 'Right to Equality' under Article 14 of the Constitution. Of course, care must be taken to deeply
analyze credentials of these properties and claimed owners before making rules and regulations under the Act.

At a prima facie reading, the Bill may seem harsh and give more arbitrariness to the Central Government with the clauses like barring of jurisdiction
of civil courts over enemy property issues, but it is very necessary to avoid unpredictable interpretations of this issue. That is the reason why any
issue on enemy property will be dealt by the Central Government with appealing powers extended to High Court to check the property whether it is
enemy property or not. Moreover, under the earlier Act of 1968, the Government is empowered to sell or dispose enemy property only to preserve
such property or to maintain the enemy or his family residing in India.

Now, this provision has been expanded to give the Central Government the power to dispose of property in any case, even when there are
contradictory rulings of lower courts. This gives greater autonomy and necessary elbowroom for the Government to manage the property at its
behest properly.

Madam Speaker, this Bill also divests the duty of the Central Government to maintain enemy and his family if they are in India. In this regard, I would
like to suggest to the Government to take extra care in controlling the arbitrariness of the Government as any wrong step would affect the livelihood
and the dignity of the individual and his family. India, being the country of great humanistic culture and Gandhian values, must upheld the notion
'Atithi Devo Bhavd .

I thank you for giving me this opportunity to speak.

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): I thank you for this opportunity to speak on the Enemy Property (Amendment and Validation)
Bill.

After several iterations, discussions and amendments, I think there is a great need for closure because it affects many people — people who are
innocent, people who have bought the property because the properties have been sold and resold by legal and illegal heirs, fake heirs and all. Of
course, in Lucknow, as Prof. Saugata Roy had mentioned, shops have come up there and I am sure the shopkeepers are the innocent victims of this
non-closure of this issue. Finally, there is a great urgency to close this, Madam.

Hyderabad is a peculiar case, Madam. As you know, the State of Hyderabad joined the Union of India one year later. The area around Hyderabad is
called 'Atraf-e-Baldd; it is also called 'Sarf-e-Khas' region meaning thereby that it is the personal property of the Monarch. The Nizam was a
benevolent and a reasonably secular Monarch. Being his personal property, unlike the other Zillas, in those days, he could donate it, gift it or give it
as /nams to several people. After Independence, the Hyderabad State which is now Telangana had more than seven lakh acres of lands. Most of
these lands were originally given by the Nizam to the nobility there, several of whom went to Pakistan leaving their lands behind. Even as I speak
today, when the land owners went to Pakistan, the land was resumed by the Government of India and some of it, through legal means, was given to
the Government of Hyderabad which is now Telangana. Now, these seven lakh acres of land has been continuously diminishing. What we have in our
hands now is probably less than 90,000 acres of that land.

On this repatriate property, I would request the Minister to look into the special case of the Telangana lands, the Hyderabad Atraf~e-Balda lands and
the Sarf~e-Khas lands. In regard to the land which now belongs to the Government, people have gone and got backdated agreements from somebody
who expired in Pakistan saying that before he went to Pakistan, he signed an agreement. Now, it actually affects more of our Muslim brethren in my
constituency than the Hindus because the ultimate victims are the small, innocent people who bought this property.

Therefore, there is a great urgency. On behalf of the Telangana Rashtra Samiti, we support these amendments with a request that the Minister may
look into the issue of Hyderabad lands.
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SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Thank you, Madam, for the opportunity given to speak on the subject Ememy Property
(Amendment and Validation) Bill, 2016. I on behalf of my party support this proposed legislation that allows the Custodian, i.e., the Government of
India, to continue to control property whose original owner is believed to have migrated to Pakistan or China and the said property has been taken
over by the Custodian.



Presently, at stake are 2,186 properties worth crores of rupees spread across the country, which have been declared as enemy properties as their
original owners are supposed to have migrated to Pakistan.

It is a welcome step to sell the enemy properties whose owners have either migrated to Pakistan or China or do not exist and the income generated
by selling such property be deposited to the Consolidated Fund of India. These properties that have been identified across India are estimated to be
valued at more than Rs. One lakh crore. The Government should use the amount for the welfare of the poor people, especially the farmers who are
debt-ridden.

Enemy subjects were those who had left India for Pakistan after 1947 and during the Indo-Pak wars of 1965 and 1971. However, if the legal heirs of
the enemy property are still living in and are Indian citizens, then they should be considered to inherit such property.

The proposed legislation emphasises that the heirs living in India will not have any right on ancestral property that has been marked as enemy
property. In addition, the Government custodian has right to sell such enemy property without compensation to the legal heirs.

There is also need to restructure the office of the custodian of enemy property that is facing severe staff crunch. Practically, there are very few
officers manning the office which affects the timely process of verification etc. of enemy properties. This is one of the reasons that it has taken such
a long time to complete the verification process while Pakistan had completed this process immediately after the 1971 war and seized the properties
of Indians and disposed them off in breach of mutual agreement. The successive Governments should bear the blame as they have given least
priority to the office of custodian and working system there is abysmally low. The Government has to address the issue and correct the system.

The Government should draw a plan so that the entire process of identification of enemy properties and disposal may be completed within stipulated
time. There is also need for just and fair system of delivery of justice incorporated in the rules governing the enemy property.

SHRI ARVIND SAWANT (MUMBAI SOUTH): Hon. Speaker Madam, today the Enemy Property (Amendment and Validation) Bill has been introduced
and we are discussing on it. In the beginning only, I heartily welcome and support this Bill for the very reason that this was to be brought long back.
But we went on issuing ordinances on it. 4€; *

HON. SPEAKER: No. No.

SHRI ARVIND SAWANT: Therefore, the Bill has come now which was very essential. I was listening to Shri Saleem and while listening to him, I said,
'l do not understand'. He said, "Are we working as tit-for-tat? The Pakistanis have done something and we are adhering to the same position.” In
fact, we are very generous on it. In 1968, the Bill was passed after the war and we found that the Chinese and Pakistanis have left their properties
and accepted the nationality of Pakistan. Later on, in 1971, when Tashkent Declaration was done, it was accepted by both the countries that we will
try to see what solution can be brought to the properties of the Pakistanis in India and Indians in Pakistan. I would like to ask you what is happening
with Muhajirs right now in Pakistan. Kindly go and see what Muhajirs are facing there. Therefore, if you think of what exactly we wanted to do, we
wanted to plug the loopholes. How has it erupted? It was when the Maharaja of Mahmudabad went to the Supreme Court and asked for the
succession of the property to be given to him. Now, the hon. Minister has rightly said that it would have posed a threat to the security of the country.
We are forgetting that issue and discussing on the property. It is not related only to the property; it will also cause a threat to the country. A number
of succession cases which are mala fide have been brought to the notice of the Courts where it is claimed, "I am a successor; I am a grandson; I
have a firm; I have everything over here." This Bill has been brought in to prevent that.

The Central Government has formed a CEF, a Custodian of Enemy Property. The enemy property has already been identified to be nearly worth more
than Rs. 1,00,000 crore. The Custodian was not able to protect that property because of flaws in the law and people were falsely bringing cases to
the Court saying, 'I am the successor and I am now a citizen of India.' That was another flaw in that law. Now, because of this provision that flaw
has been plugged. This is nicely drafted by the Government.

I support this Bill by saying that this Bill will plug the loopholes to ensure that the enemy properties that have been vested in the Custodian remain
so that they do not divert back to the enemy subject or enemy firm. That is one of the best provisions that have been made. They should not get a
way out of it. That is why I support this Bill.

While supporting this Bill, I have a request for the Government. The cases which are in the lower courts will not have any jurisdiction to go to the
lower courts. We are allowing them to the High Courts also. That will again give a chance to prolong the imposition of the Custodian's act on these
properties. Therefore we have to think about that also. When it comes to acquisition of these properties, we should do it as we do it in the case of
acquisition of land, bring it under Government property and give it to the Custodian.

I sometimes feel we should also do something for Jammu and Kashmir, which is a part of India. Some law has to be framed. Something has to be
brought in for those Pandits who have been thrown out of Kashmir so that they can again go back to Kashmir and their land can also be given to
them. That is also something which should be thought about.

I once again welcome this Bill and support it wholeheartedly on behalf of my Party.

Thank you very much.
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"No person shall be deprived of his property save by authority of law."
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"The Standing Committee had also noted the opinion of Shri Ram Jethmalani that an heir can only get what the propositors had. When a
person is dead his heir gets what he owned. Even if he is Indian citizen and hereafter his father he gets what his father had. But if the
father did not have the property, the property belonged to Indian nation heir gets zero. The Standing Committee had strongly felt that
enemy property worth crores of rupees should not go in the hands of those who do not have any legitimate claim over those enemy
properties."
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HON. SPEAKER: Shri Premachandran, I think, now nothing is left to ask. He has replied very nicely to every point.

SHRI N.K. PREMACHANDRAN (KOLLAM): I thank the hon. Minister for the very detailed reply, including the points on legal provisions which we have
raised during the course of the discussion. But still the ambiguity is not over.

I do admit that the 2005 Supreme Court judgement has created so many troubles for the people who have already acquired properties by lease or by
means of ownership also. At the same time, what would be the impact of retrospective effect of the provisions of this Amendment Bill? Because all
the transactions, whether it is sale or lease, even prior to 1968 and after 1968, are deemed void. So, how is this issue going to be addressed? I do
accept the arguments advanced by the hon. Minister. It is absolutely right.

I would like to quote one judgement, that is the State of Gujarat Vs. Ramanlal, Keshavlal, Soni and others AIR 1984 Supreme Court 161:

"The Supreme Court has held that while the legislature may enact laws retrospectively, it should not ignore the arch of events and the
constitutional rights accrued over the significant period of time. Doing so may be arbitrary and unreasonable and, therefore, violation of
article 14."

This is the observation of the hon. Supreme Court in giving effect to the provisions of a particular law with retrospective effect.

Here also we are giving retrospective effect in respect of the definition of what is 'enemy'. We are giving retrospective effect to all the transactions,
including the vesting of the property in this particular authority. The judgement of 2005 is creating problems. Similarly, this amendment will also
create more confusion in respect of the transaction which took place prior to 1968 and after 1968 till 7t January, 2016 when the Ordinance was
promulgated. So, this ambiguity has not been cleared. This is not going to put an end to this. Further litigations will come. Definitely, this has to be
taken care of We are all supporting it. Hon. Minister, Shri Arun Jaitley is also here. My point is the violation of article 14 is very specific. Further, I

would like to know whether this will stand the scrutiny of law. That is also a question that should be agitated. Finally, what is going to happen is that
the 2005 judgement protecting the interest of this particular Raja will stand protected. Suppose, this legislation is declared illegal and invalid,
definitely then this particular Raja Mohammad, will be benefited. So, the legal impediment of the provisions and the practical applications of the
provisions of this Bill are not clear. So, it is going to open a Pandora's Box and further litigations will come. The purpose will not be served.

With these observations I conclude. I am seeking clarifications of the hon. Minister.
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HON. SPEAKER: The question is:

"That this House disapproves of the Enemy Property (Amendment and Validation) Fifth Ordinance, 2016 (Ordinance No. 8 of 2016)
promulgated by the President on 22" December, 2016."

The motion was negatived.

HON. SPEAKER: The question is:

"That the following amendments made by Rajya Sabha in the Bill further to amend the Enemy Property (Amendment and Validation)
Bill, 2016, as passed by Lok Sabha be taken into consideration.”



10.

ENACTING FORMULA

That at page 1, line 1, for the word "Sixty-seventh", the word "Sixty-eighth" be
substituted,

CLAUSE 1

That at page 1, line 4, farthe figure "2016", the figure "2017" be substituted

CLAUSE 2

That at page 2, line 24, for the word"law", the words "other laws" be
substituted.
CLAUSE 3

That at page 3, line 2, forthe words "always deemed", the words "shall always be
deemed" be substituted.

That at page 3, line 32, forthe figure "2016", the figure "2017" be
Substituted.
That at page 3, line 36, forthe figure "2016", the figure "2017" be
substituted.

CLAUSE 8

That at page 4, line 17, forthe figure "2016", the figure "2017" be substituted.

That at page 4, line 18, forthe figure "2016", the figure "2017" be substituted.

CLAUSE 12

That at page 5, line 30, after the word "order", the words "or from the date of its
publication in the Official Gazette, whichever is earlier" be substituted.

Insertion of That at page 5, for clause 14, the following be
new substituted, namely:-

sections

18B and

18C.

Exclusion of "14. After section 18A of the principal Act, (as so
inserted by section 13 of this Act), the following

jL;riSdiCtiO“ sections shall be inserted, namely:&€”
ol

civil courts.
"18B. Save as otherwise provided in this Act, no civil



court or authority shall have jurisdiction to entertain any
suit or proceedings in respect of any property, subject
matter of this Act, as amended by the Enemy Property
(Amendment and Validation) Act, 2017, or any action
taken by the Central Government or the Custodian in
this regard.

Appealto  18C. Any person aggrieved by an order of the Central

) Government under section 18 of this Act, may, within a
High Court. period of sixty days from the date of communication or
receipt of the order, file an appeal to the High Court on
any question of fact or law arising out of such orders,
and upon such appeal the High Court may, after hearing
the parties, pass such orders thereon as it thinks
proper:

Provided that the High Court may, if it is satisfied that
the appellant was prevented by sufficient cause from
filing an appeal within the said period, allow it to be
filed within a further period not exceeding sixty days.

Explanation.a€"In this section, "High Court" means the
High Court of a State or Union territory in which the
property referred to in section 18 is situated.".

CLAUSE 17
11. That at page 6, line 12, forthe figure "2016", the figure "2017" be substituted.
12. That at page 6, line 17, forthe figure "2016", the figure "2017" be substituted.
13.  That at page 6, line 27, forthe figure "2016", the figure "2017" be substituted.
14.  That at page 6, line 35, forthe figure "2016", the figure "2017" be substituted.

LAUSE 1

15.  That at page 6, line 40, forthe figure "2016", the figure "2017" be substituted.
16. That at page 6, line 43, forthe figure "2016", the figure "2017" be substituted.
17.  That at page 6, line 44, forthe figure "2016", the figure "2017" be substituted.
18.  That at page 6, line 47, forthe figure "2016", the figure "2017" be substituted.
. 8 19. That at page 6, line 48, for the word and figure "Ordinance, 2016", the words

016. and figure "Fifth Ordinance, 2016" be substituted.
LAUSE 22
20. That at page 7, for lines 28to 32, the following be

substituted, namely:-

Ord. 8 of of22(1) The Enemy Property (Amendment and Validation) Repeal
2016. Fifth Ordinance, 2016 is hereby repealed". and
savings.

(2) Notwithstanding such repeal, anything done or any
34 of 1968. action taken under the Enemy Property Act, 1968 as
amended by the said Ordinance, shall be deemed to
have been done or takenunder the corresponding
provisions of the said Act, as amended by this Act".

The motion was adopted.

HON. SPEAKER: We shall now take up amendments made by Rajya Sabha. I shall now put amendment Nos. 1 to 9 made by Rajya Sabha together to
the vote of the House.

The question is:



1. That at page 1, line 1, for the word "Sixty-seventh”, the word "Sixty-eighth" be
substituted.

CLAUSE 1

2. That at page 1, line 4, forthe figure "2016", the figure "2017" be substituted

CLAUSE 2

3. That at page 2, line 24, for the word"law", the words "other laws" be

CLAUSE 3

4, That at page 3, line 2, forthe words "always deemed", the words "shall always be
deemed" be substituted.

CLAUSE 6

5. That at page 3, line 32, forthe figure "2016", the figure "2017" be
substituted.

6.  That at page 3, line 36, forthe figure "2016", the figure "2017" be
Ssubstituted.

CLAUSE 8
7. That at page 4, line 17, forthe figure "2016", the figure "2017" be substituted.

8. That at page 4, line 18, forthe figure "2016", the figure "2017" be substituted.

CLAUSE 12

9. That at page 5, line 30, afterthe word "order", the words "or from the date of its
publication in the Official Gazette, whichever is earlier" be substituted.

The motion was adopted.
HON. SPEAKER: Shri Premachandran, Are you moving your amendments?
...(Interruptions)
SHRI N.K. PREMACHANDRAN: Yes.
I beg to move:
Page 1, in the list of amendments, in amendment No. 10,--
for"within a period of sixty days"
substitute "within a period of ninety days". (1)
Page 1, in the list of amendments, in amendment No. 10,--
for "from the date of communication or receipt of the order"

substitute "from the date of receipt of the order" (2)

HON. SPEAKER: I shall now put amendment Nos. 1 and 2 moved by Shri Premachandran to amendment No. 10 of clause 14.



The amendments were put and negatived.
HON. SPEAKER: I shall now put amendment Nos. 10 to 20 made by Rajya Sabha together to the vote of the House.

The question is:

10. Insertion of "That at page 5, for clause 14, the following be
new substituted, namely:-
sections
18B and
18C.

Exclusion of "14. After section 18A of the principal Act, (as so
inserted by section 13 of this Act), the following

jLI‘:riS'diCtiO“ sections shall be inserted, namely:3€”
(o]

civil courts.

"18B. Save as otherwise provided in this Act, no civil
court or authority shall have jurisdiction to entertain any
suit or proceedings in respect of any property, subject
matter of this Act, as amended by the Enemy Property
(Amendment and Validation) Act, 2017, or any action
taken by the Central Government or the Custodian in
this regard.

Appeal to 18C. Any person aggrieved by an order of the Central
High Court Government under section 18 of this Act, may, within a
* period of sixty days from the date of communication or
receipt of the order, file an appeal to the High Court on
any question of fact or law arising out of such orders,
and upon such appeal the High Court may, after hearing
the parties, pass such orders thereon as it thinks
proper:
Provided that the High Court may, if it is satisfied that
the appellant was prevented by sufficient cause from
filing an appeal within the said period, allow it to be
filed within a further period not exceeding sixty days.

Explanation.a€"In this section, "High Court" means the
High Court of a State or Union territory in which the
property referred to in section 18 is situated.".

CLAUSE 17
11. That at page 6, line 12, forthe figure "2016", the figure "2017" be substituted.

12.  That at page 6, line 17, forthe figure "2016", the figure "2017" be substituted.

13. That at page 6, line 27, forthe figure "2016", the figure "2017" be substituted.
14.  That at page 6, line 35, forthe figure "2016", the figure "2017" be substituted.

CLAUSE 19

15.  That at page 6, line 40, forthe figure "2016", the figure "2017" be substituted.
16. That at page 6, line 43, forthe figure "2016", the figure "2017" be substituted.
17.  That at page 6, line 44, forthe figure "2016", the figure "2017" be substituted.
18. That at page 6, line 47, forthe figure "2016", the figure "2017" be substituted.

. 8 19. That at page 6, line 48, for the word and figure "Ordinance, 2016", the words
016. and figure "Fifth Ordinance, 2016" be substituted.



CLAUSE 22

20. That at page 7, for lines 28to 32, the following be
substituted, namely:-

Ord. 8of  "22(1) The Enemy Property (Amendment and Validation) Fifth Repeal

2016. Ordinance, 2016 is hereby repealed". and
savings.
(2) Notwithstanding such repeal, anything done or any action
34 of taken under the Enemy Property Act, 1968 as amended by
1968 the said Ordinance, shall be deemed to have been done or
’ taken under the corresponding provisions of the said Act, as
amended by this Act"."
The motion was adopted.

HON. SPEAKER: The Minister may now move that the amendments made by Rajya Sabha in the Enemy Property (Amendment and Validation) Bill,
2016, as passed by Lok Sabha, be agreed to.

SHRI RAJNATH SINGH: Madam, I beg to move:

"That the amendments made by Rajya Sabha
in the Bill be agreed to."

HON. SPEAKER: The question is:
"That the amendments made by Rajya Sabha
in the Bill be agreed to."

The motion was adopted.

HON. SPEAKER: When we reassemble, we would take up the Demands for Grants of Railways.
Now, the House stands adjourned to meet again at 3.30 p.m.

14.31 hours
The Lok Sabha then adjourned till Thirty Minutes past Fifteen of the Clock.

15.33 hours

The Lok Sabha re-assembled at Thirty-Three Minutes past
Fifteen of the Clock.

(Hon. Deputy Speaker in the Chair)
DEMANDS FOR GRANTS (GENERAL), 2017-2018
Ministry of Railways






